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260.02 	LiSt on 30.4.2002 to enable the... 

ResponUnte to Pile written statement. 

embSr 	 VjcsChairma.n 
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tM4 
3094902 	)ieard learned ootnsel for the 

parties. AppUcation.is  admitted. 

c9 -Lj 	 Call for records. The respondents 

within four weeks frc 
to'day. List on 30.502 for order,j 
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Member 	 Vice-Chairma. 

30.5.02 	On the prayerof Mr. S. 
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- Whether Reporters of local papers may be allowed to see 
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3 	Wheher their Lordships wish to see th fair copy of the 
judgment ? 

4. 	vthether the judgment is to be circulated to the othe 
Benches 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 486 of 2001. 

Date of Order : This the 24th Day of Septemher,2002. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

Shri Sonalal Dey, 
S/o Late Prafulla Dey, Ex. BTM Mechanist, 
under Deputy Chief Mechanical Engineer, 
N.F.Railway, New Bongaigaon. 	 . . .Applicant 

By Advocate Sri U.K.Nair. 

- Versus - 

Union of India, 
represented by the Secretary to the 
Government of India, Ministry of 
Railways, New Delhi. 

The Chief General Manager, 
N.F.Railway, Maligaon,Guwahati-11. 

The General Manager (Personnel) 
N.F.Railway, Maligaon, 
Guwahati-ll. 

The Deputy Chief Mechanical Engineer, 
N.F.Railway, New Bongaigaon. 

The Works Manager, Railway Workshop, 
N.F.Railway, New Bongaigaon. 	 . . .Respondents 

By Sri S.Sengupta,Railway standing counsel. 

ORDER 

CHOWDHURY J. ( . V • C.) 

This application under Section. 19 of the 

Administrative Tribunals Act 1985 has arisen and is 

directed against the order passed by the respondents as 

per Order No.E/M/257/1 Pt.XI dated 2.5.2001 as to the 

admissibility of the compassionate allowance/pension. 

'-V 
The basic facts relevant for the purpose of adjudication 

of the case are given hereinbelow. 

I 
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• 	 The applicant was appointed as a Khalasi in the 

office of the Permanent Way Inspector way back in 

16.12.1962. While working as BTM Mechanicin the.office 

of the Works Manager, New Bongaigaon he was compulsorily 

removed from service with effect from 27.7.77. Before 

removing from his service a charge sheet was issued to 

him on 29.5.76 and the applicant submitted his 

explanation on 5.6.76. The authority on the basis of the 

charge sheet and the explanation received from the 

applicant removed him from service by the order dated 

27.7.77. The applicant assailed the said order of removal 

before this Tribunal in G.C.No.9/87. By order dated 

2.1.87 his application was dismissed on the ground of 

limitation. The applicant thereafter submitted a 

representation before the authority for giving him 

compassionate pension as per the Railway Service 

(Pension) Rules. When matter was not attended to despite 

his representation the applicant moved this Tribunal 

again by way of an application which was registered and 

numbered as O.A.47/2001. The Tribunal by it judgment and 

order dated 7.2.2001 directed the authority to consider 

his case for compassionate allowance in conformity with 

t law. In the order the Tribunal mentioned that the 

power of granting compassionate allowance is a power 

coupled with a. duty and responsibility and accordingly 

directed the authorities to dispose of the said 

representation. By the impugned order the authority 



-3- 

communicated its order dated 7.2.2001. The full text of 

the order is reproduced below : 

"In reference to your appeal dated 
23.2.01 for grant of compassionate 
allowance/pension it is stated that your 
appeal along with CAT/GHY'S verdict 
dated 7.2.01 was put up to the competent 
authority (CWM/NBQ) for consideration 
who has passed the following orders- 

His removal was done in the year 
1977. 

'P' case and service records are to 
be kept for five years only. 

CAT have themselves dismissed an 
application vide their order dated 

02.01.1987. 

It was clear that he has sold two 
passes as seen in the notice of 
imposition of penalty or removal from 

service. 

In.view of such a act which has put 
the administration without any option 
but to remove Shri Dey. 

Again we are of the opinion that his 
case does not deserve compassionate 
pension because of the following 

reasons. 

(1) He has done a c(rave misconduct by 
sei1irj two passes in the year 1977. 

Therefore, in view of all these 
details reviewed by me. The CAT 
Guwahati's 	order 	dated 	7.2.01 	is 

disposed as follows. 

"CAT 	wanted 	administration 	to 
consider 	and 	dispose 	of 	the 

representation expeditiously preferably 
within two months from the date of 
receipt of the order". 

We received the order of CAT on 
23.2.01 on 30.4.01 we dispose this order 

stating 	that we 	can 	not 	giver 

compassionate pension to Sri Sonalal Dey 
because of the serious and grave nature 
of his misconduct in the year 1977. We 
also enclosing copies of the case 

relavant." 

Coritd ... 4 



-4- 	
tO 

This is for your information that 
this disposes your representation 
dated 23.2.01 as well as CT/GHY's 
order dated 7.02.01 in O.P. No. 
47/2001. 

Hence this application assailing the legitimacy of the 

order. Mr U.K.Nair, learned counsel appearing for the 

applicant seriously contended that the authority failed 

to consider his case justly and fairly, and mechanically 

rejected his application for granting compassionate 

allowance. 

The respondents submitted its written statement 

denying and disputing the claim of the applicant. The 

respondents states that the case was lawfully considered 

and they did, not find it to be a deserving case and 

accordingly his claim was rejected. Mr S.Sengupta, 

learned Railway standing counsel also submitted that the 

case of the applicant was duly considered in the context 

of law pertaining to grant of compassionate allowance. On 

assessment of all the factors the authority exercised its 

discretion and on the facts declined to extend the 

compassionate allowance in view of the grave misconduct. 

Mr Sengupta, learned standing counsel submitted that 

there was no illegality calling for judicial review. 

Before going into the merits of the application 

it would he appropriate to look to the relevant 

provisions of the Railway Services (Pension) Rules 1993. 

Rule 63 speaks of granting compensation pension to those 

class of persons who are eligible for compension pension 
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owing to the abolitiOn of their permanent post. As er 

Rule 64 a Railway servant compulsorily retired from 

service as a penalty may be granted, by the authority 

competent to impose such penalty, pension or gratuity, 

or both at a rate not less than two thirds and not more 

than full compensation pension or gratuity, or both 

admissible to him on the date of his compulsory 

retirement. Rule 65 operates in those cases where a 

railway servant is dismissed or removed from service and 

as per Rule 65 such person forfeit the right of getting 

pension and gratuity. By creating a proviso the 
with 

authority, is conferred La discretion to sanction of 

compensation allowance not exceeding two-thirds of 

pension and gratuity which should have been admissible 

to him if he had retired on compassionate pension and if 

the authority finds the case is deserving special 

consideration. . Therefore, as per the said proviso a 

railway servant is also entitled for compassionate 

pension though he is dismissed or removed from service, 

if the authority consideres his case that deserves 

special consideration. This special consideration will 

depend on facts and circumstances of each case. The 

grounds of dismissal will by itself not preclude the 

authority to consider his case in the light of the 

proviso. On the bare reading of the order of removal 

itself indicated that though the applicant was imposed . 
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with a penalty of removal the said order was not 

preceeded on an enquiry as provided under the law. His 

application for judicial review was rejected on the 

ground of limitation despite the aforementioned facts 

the authority itself took into consideration his case 

for compassionate pension and by communication 

No.E/M/257/1-pt.xI dated 22.8.98 sent on behalf of the 

Deputy Chief Mechanical Engineer addressed to General 

Manager(P) it was indicated that the authority at one 

point of time also took into consideration for 

reinstatement of the applicant. It also referred to a 

D.O.letter No.Misc dated 10.12.91 sent by the then 

Deputy Chief Mechanical Engineer, New Bongaigaon. It also 

intimated that the case file could not be located. When 

such a consideration was taken there must have been some 

reason behind such move. For some reason it did not trace 

out the file but then it cannot be said that there was no 

room for a consideration. In assessing the situation the 

authority address its mind to the factor that he was 

removed in 1977. His application was dismissed by the 

Tribunal and his case and service records were not 

\ /vA 

available. Further he was removed on the ground that he 

had sold two passes as referred in the imposition of 

'without holding an enquiry 
penalty of rernoval.L While rejecting the claim of the 

applicant for the compassionate allowance the authority 

itself did not go beyond notice for imposition of penalty 

for removal, which apparently based on the allegations 
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and explanation. The discretion referred to in Rule 65 is 

also coupled with it to pay compensation in the deserving 

cases where though removal order was passed may provide 

room for compassionate allowance. This power is confered 

to give substantial justice to the authority if it 

considered the case to be deserving one on factors 7  Opart 

from the situationit impe1ito pass removal Order. In our 

considered opinion the authority failed to consider the 

relevant factors in rejecting the claim of the applicant. 

We acordingly set aside all the orders communicated vide 

memo dated 2.5.2001 and direct the authority to 

re-consider the matter in the light of the observation 

made above, as expeditiously as possible, preferably 

within three months from the date of receipt of copy of 

this order. 

The application is allowed to the extent indicated. 

There shall, however, be no order as to costs. 

H 
K.K.SHARM7 
	

D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 
	

VICE CHIRMP.N 

10 
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BETWEEN 

E3hri Sonalal Dey, 
S/o Late Prafuila Dey, Ex..BTM Mechanist 
under Deputy Chief Mechanical Engineer, 
NF Railway, New'-ongaigaon 

." clicnt 

AND 

1. The Union of India, 
represented by the Secretary to the 
Government of India, Ministry of 
Railways, New Delhi 

2 The Chief General 	Manajer, 
N.F Railway, Maligaon, 6uwahati-11. 

•3 The General Manger (Personnel) N.F. 
Railway', Malicjaon, Buwahati-li. 

4. The Deputy Chief Mechanical Engineer, 
N.F. Railway, New Bongaigaon. 	

7 

7 	 5. The Works Manager, Railway WorI:shop, 	1 

N.F. 	Railway, 	New 	Boncjaigaon. 

- 	- 	 .," 	spondeiits 

DETAILS OFPPL ICATIQ1 

1. PARTICULARS 	OFTHE ORDER AGAINST 	WHICH 	THE 
APPLICATION IS IIADE: 	 7 	 7 

This application is directed against the letter 

issued under Memo No. F3/M/257/1.Pt.XI disposing of the 

appeal preferred by the Applicant, in pursuance to the 

directives passed by this Hon'hie Tribunal vide order 

dated 7.2.2001 in OA No. 47 /2000, by which the prayer 

made in the appeal has been rejected. 

L. 	 ' 	 I 
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2. JURISDICTIONOF THE TRIBUNAL 

The Appi icant declares that the sub ject matter" of 

the application is within the jurisdiction of this 

Hon h 1 e T r i bun a 1 

LIrUTATION 

The 	Applicant 	further 	declares 	that 	the 

app 1 icat ion is filed with in the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act 1985 

FACTS OF THE CASE 

4.1 	That the Appi icant is a citi:en of India 	and a 

perianent resident of Assam and as such he is 

enti tIed to 411 the riQhts and privileges as guaranteed 

under the Constitution of India 

4.2 That 	the App icant was initial iy appointed as 

Khalasi in the office of the permanent way Inspector s  

way back. on 16. 12.62. On 31. 12.66 he was tranfrred 

and posted as BTM Mechanist in the office of the Works 

Manac!er, New Bongaigaon . Nh i I.e work:: imp as BTI'I 

Mechanist the Applicant was removed from his services 

on 27.7.77 on the charge of having sold a Railway pass 

for Rs. 15/—. The Applicant also assailed the order of 

his removal from service before this ' Hon ble Tribunal 

by way of OA No. 9/87 which was dismissed on the 

ground of 1:  imitation. Thereafter due to financial 

- constrains the Applicant could not pursue his case at 

the higher. forums. The Applicant thereafter prayed 



before the authorities for sanction of compasionate 

allowance as per the provisions of the Rd Iway Services 

(Pension) Rules, 1983 The matter was processed at 

different levels of the N.F. Railway Administration but 

the same is till date lying unsettled The Applicant 

who has no source of income is reduc:ed to the status of 

a beggar and inspi te of being in full knowledge about 

the pitiable condition of the Applicant, the 

Respondents are yet to wake up from their deep sleep 

and pass orders sanctioning the periaian to the 

Appi ic:ant The reneated pleas made by the Applicant 

having failed to evoke any response, he has by way of 

this app]. ic.ation come under the protective hands of 

Your Lordships praying for redressai of his grievance 

43 That the Applicant was iritially appointed as 

Khai asi on 16 1262 and was posted as such in the 

off ice of the permanent way inspector, New tonga igaon 

On 31 .12.66, he was transferred to the Railway workshop 

and was appointed/engaged as I3TM Mechanist, The 

App! icant discharged the responsibilities entrusted 

upon him to the best of his ahil ity and without blemish 

to any quater.  

A copy of the certificate issued by the Asstt 

Works Manager, N.F.Railways, New 3ongaigaon and 

the comhined seniority list of 

Khai asis/Mehan ic Too]. Mechanic as on I 4 7' is 

annexed hereto as nexure1 and2 respect ively 

4.4 That while working as •E{TM Mechanist at the . Rai iway 
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workshop New E{ongaiçjaon a Departmental Proceeding was 

drawn up against the Applicant on the charge of having 

sold a class 2 Railway pass bearing No. .E-34i4ø dated 

202.75 of Shri Ram Lakhan station porter to one 

Nandalal Rajbhor, Station Porter. The Applicant vide 

his reply dated 5.6.76 siiojeci cause against the charge 

framed against him. The works manager, N.F. Raiiway 

NL.I Bongaigaon, on being not satisfied with the reply 

given by the Applicant, proceeded vide order ünder No. 

E/DAR/420 dated 27.7.77 to impose the penalty of 

Removal from service on the Applicant. Pursuant to 
0 

receipt of the said order the Applicant preferred an 

appeal which was also dismissed. It is pertinent to 

mention here that no departmental enquiry was held and 

the order of Pernovai was imposed Upon the Applicant 

without affording him an opportunity of hearing 

Copies of the order dated 27.7.77 and the order 

of the appellate authority is anne>ed hereto as 

anaexure --3 and A. respectively. 

4.5 That the Applicant states that the Annexure-3 and 4 

orders dated 27.7.77 and 29.12.77 were assailed by him 

before this Honhie Tribunal by way of filing OA being 

case Mo. 9/87, This Hon'ble Tribunal vide its 

order dated 2.1.87 passed in the said case was pleased 

to dismiss the appiicjor on the ground of limitation, 

The Applicant due to financial constrains could not 

pursue his case at higher forums. 

Copy of the order dated 2.1.87 is annexed hereto 
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sions of the Railway Service Pension 

Ruleii 1993. arailway servant who is 

d1sm1sed or .remived from service shall 

forfeit his Pension & Graturity, if the 

case is deserving of pecial considera-

tion discretion is concerned on the 

authority to sanction a compassionate 

allowance not exceeding two third of 

Pension órgratuity or both which would 

have been admissible to him if he had 

retired. The provisions is made for 

santioning such compassionate allowance, 

thepower itself is coupled with a duty 

and responsibility0 Since the applicant 

has already ubmitte i.s representation 

and the matter pertains to the allowance 

on compassionate ground. Such matter 

should brook no delay. 

Upon hearing Mr.Nair learned 

counsel for the applicant and also 

lir.S.Sengupta learned Railway Standing 

counsel 1  I am of the opinion that ends 

of justice will be met if a direction 

ia given upon the respondents to consider 

ad disposeof the Representation expe 

ditiously, preferably within two month8 

from the date of receipt of this order 
14 r( J 

a reasoned order as per law. The 

ap1icant may aisd'61e fresh rpresen-

tation to the authority praying for 

cdrnpassionate pension. 

App1catlon is disposed of. No 
costs. 

tRUE COPY- 
• 	sc/ VICE cHAIRMAN 

- tin LltC64 (.11 

?Th1 mfuKici 

rn!r 	 .:cV Tift 
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FORMNa4 SO,  

In The Central Administrative Tribunal 
GUWAFIATI BENCH : GUWAHATJ 

ORDER SHEET 
APPIA CATION NO. 47 of 2001 	OF 199 

Applicant(s) 	Sonalal Dcy 

Respondent(s) 	Union of India & urs. 

Advocate for Applicant(s) U.K.Najr U•'Goswarnj 

Advocate for Respondent(s) a1way iivocate. 

Order of the Tribunal 

Preen: Mon'ble Mr.Justice D.N. 
Choudhury, Vice-Chairman and ionble 

:1•'',: 	
. 	;• ..... 

Heard learned counsel for the parties0 

Issuepertains to granting of ompa- 
ssionate allowance to the person who was 

removed from service. The applicant was. 

working as BTM  Mechanic in New Bongaigaon 

ter disciplinary proceedings he was 

removed from service on 27.7.77. The 

applicant though assailed the order 

of removal from service he could not 

succeded. The applicant has now confined 

his case for granting compassionate 

allowance. The applicant has already 

submitted the representation before the 

authority for granting him compassionate 

allowance which was admissible to him0 

The last representation was submitted by 

the applicant on april 1998. The matter 

is yet to be decided by the authority. 

Mr.U.K.Najr learned counsel for the 

applicant submitted that as per provi..- 

contd/- 



as Annexure-"5 

46 That pursuant to being removed from serv ice the 

Appl ic:ant made repeated representations for 

reinstatement and/or for grant of pensiohary benefits 

Further the Applicant prayed for release of his 

contributions towards Provident Fund, 619 etc But the 

same remained unpaid and the Applicant continued to 

suffer.  

47 That your Applicant states that on receiving no 

res:ponse from the authorities of the , N F Rai iway 

administration as regards his prayers for reihstatement 

in service and/or for grant of pension, he vide his 

letter dated 23391 prayed before the President of 

India to interfere in the matter0 The letter of the 

Applicant was duly acknowl edged by the 0ff ice of the 

Hon bie President of mdi a vide acknowledgment dated 

13591 with direction to the Applicant to make further 

correspondences with the Sec:retary to the c3overnment of 

mdi a, Ministry of Railways, as his grievances were 

duly forwarded to him0 It is pertinent to mention here 

that inspite of the said development nothing positive 

inaterlal ised and the Applicant continued to suffer0 

Copy oft he communication dated 13 5 91 	is 

annexed hereto as Annexure-6, 	 - 

4 B That the Applicant continued to represent before 

the authori ti. es  praying for redresal of his 

grievances, pursuant to one such representation, the 

G.M (P ) N0F Rai Iways I - e the Respondent No 3 , vide his 

0 
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letter 	dated 26,698 directed the 	Deputy 	Chief 

Mechanical Engineer s  New 3ongaigaon to furnish the 

service particulars of the Appiic:ant The Deputy Chief 

MechanicalEngineer, in response to the said directive 

issued to him, vide his letter dated 2B898 furnished 

the service details of the Applicant to the Respondent 

No 3)and ,interalia, prayed for guidance for amicable 

ettlement of the cases In the letter dated 28898 it 

was specifically mentioned that inspite of the fact 

that the Applicant prayed for gran,t of admissible 

pensionarybenefits form time to time, the same was not 

granted to him 

Copies of the letters dated 26,698 and 2898 

are annexed hereto as Annexures— 7 and S 

respectively.  

4..9 That the Deputy Chief Mechanical Engineer, New 

Borigaigon requested the 60M(P) tc sehdhis guidance 

for settlement of the case of the Applicant for 

sanction compassionate pens:ion In response to the said 

letter dated 12.99 the Respondent No 3, directed the 

Deputy Chief Mechanical Engineer, vide his letter dated 

13/19499 to furnish the records of the DAR case drawn 

up against the Applicant Further the Deputy Chief 

Mechanical Engineer was r'equested to certify the date 

of birth, date of appointment of the Applicant for 

taking necessary action towards grant of compassionate 

pension 	The said correspondence c:leariy goes to Show 

that the authorities have taken the dec:ision 	to 
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sanction compassionate pension to the App I icant but are 

delaying the actual release of the same on some 

untenable qrounds unmindful of the fact that the 

Appiicnt and his family are starving and are 

maintain incj  themselves pr'ac:tic:ci ly through beçjging 

Copies of the letters dated 1 299 and 13499 

are annexed hereto as Annexures 9 and 13 

respective iy 

410 That the Applicant states that as his original 

service file was reported to have been misplaced he 

accordingly helped in reconstruction of the same and to 

the best of his knowledge the same has already been 

forwaroed to the Hecoquarters of N.F. Raitways at 

Mal igaon The Rai iways who are "Model Employer" ought 

not to have taken such long time in rd easinQ a benef it 

like compassionate pension admissible to the Applicant 

under the Ries From the correspondences stated above 

it can be inferred that the authorities of N.F.Rai iway 

administration have already taken the decision to grant 

the said benefit to the App 1 :icant but are delaying the 

actual release of the same on flimsy cirounds 

4.11 That your Applicant states that the 	Railway 

Service (Pension) Rules 1993 lays down that a Railway 

servant dismissed or removed from service shall if the 

competent authority so desires he sanctioned a 

compassionate allowance not exceeding two thi rds of 

pension or gratuity or,  both which would have been 

admissible to him if he had reti red on compensàt ion. 

L 
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pension R.les 54 deals with compassionate pension 

Extracts of the relevant provisions of 	the 

railway service (pension) Rules 1993 are annexed 

hereto as Annexure-1 I Series 

412 That the Acpiicant submits that till removal from 

service he has put in about 16 years of serv ice He was 

removed from service 	without hold inc - any regular,  

enquiry and the Applicant for want of 	financial 

resources could not pursue his case before the Courts 

of law promptiy. The Railway authorities basing on the 

representations preferred by him have already 

decided,as can be inferred from the correspondences 

made between the Respondents to grant him 

compassionate pension but have been delaying the 

actual release of the same on some flimsy grounds Due 

to the inaction on the part of the authciriti es in 

implementing the decision taken by them for grant of 

the said pensionary benefit prompt ly the Applicant is 

forced to suffer along with his fami ly 

4.13. That your Applicant submits that he had been 

following up with the authorities as regards his prayer 

for grant of compassionate pension He has also helped 

in reconstruction of his file which was stated to have 

been misplaced. Inspite of the above developments and 

also the •dec: :ision taken by the authorities to sanction 

the compensation pension to the Applicánt the 

authori ties are sitting over the matter forc ing the 

Applicant- to undergo great mental agony in addition to 

f inanc:ial hardships . 

kt 
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4,14 That pursuant to being removed from ser'vice the 

Appi icant has no source of income and has I been 

maintaining himself and his family from the generous 

help advanced to him by his well wishers and friends 

It can be said that the status of the Applicant has 

been reduced to that of • 

4.15 That your Applicant state.s that on receiving no 

response from the authori t i es he approached this 

Hon bie Tribunal by way of an original appi i.cat ion 

beincj OA NO. Q 7 /2000 praying for a redr'essal of his 

gri evances This Hon ble Tribunal v ide its order dated 

7 2.2001 pursuant to hearinc1 beth the sides was p1 eased 

to remand back the matter to the authorities for tak ing 

a decision in the matter. 

Copy of the order dated 7,2.2001 is annexed as 

Agnexure--12, 

4.16 That as directed by this Hon ble Tribunal the 

appeal preferred by the Applicant 23.2.2001 pray,ng for 

grant of compassionate all owanc e/pension was disposed 

of by the Chief Works Manager, New Eongaigaon vide 

order dated 2.6.2001, rejectjnr 1  the prayer of the 

Applicant on the ground that compass ionate pension 

cannot be gr.anted to the Applicant in view of the 

serious and qrave nature of his misconduct in the year 

1977. 

A c::opy of the order dated 2.5.2001 is annexed as 

Ann•exurei3, 

OA 
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4.17 That your Applicant: states that the charges 

leveled against him in the year 1977and the punishment 

imposed on him do not commensurate each other. This 

Hon'hle Tribunal had dismissed the original application 

being Guwahati Case No. 9/1997 ptrferred by 	the 

Applicant only on the ground of limitation. 	The 

authorities have proceeded to dispose of the 

representation preferred by the Applicant on the ground 

that the Applicant had committed grave misconduct. by 

selling two passes in the year 1977 and this Honbie 

Tribunal had dismissed the original application 

preferred by the Applicant against his order of 

removal. 

4.19 That your app:iicant submits that the action on 

the part of the authorities in rejecting the grant of 

compassionate allowance to the Applicant on the ground 

that the charge on which the applicant was removed is 

grave is untenable and the same has been taken only to 

cover up the illegality committed in allowing the 

appiic:ant to suffer without being provide for the 

benefits flowing to him under the Rules. 

4.19 That the Charge on which. the applicant was removed 

is not a grave one requiring continuous punishment of 

the applicant and the case of the applicant is a fit 

case wherein the authorities ought to have invoked the 

provisions of the Railway Services (Pension) Rules,1993 

and sanctioned to the applicant his dues available 

L 
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Lulder the Rules.. 

4.20.That your app icant states that the stand taken by 

the authorities in the impugned order is contrary to 

the decision arrived at to sanctiored to the applicant 

his dues under the said Rules and for this 
inaction 

the Applicant who is at present sufferinci 4 from YariOLIS 

ailmeits is forced to suffer inasmuch ashe does not 

have the financial resources to get himself treated for 

the same If the ailments suffered by him do not take 

his life then he would die shortly die due to 

starvation along with his family members. 

421 That the applicant submits that pursuant to his 

removal he could not pursue his grievance before the 

Court of Law due to his poor financial condition and 

this should not be held against him and he bi not 

denied his due benefits admissible uider the 'Rules.. 

4.22 That your Applicant submits that it is a fit case 

wherein your lorciships would he pleased to interfere in 

the matter and direct the Respondents to act like a 

model employer and to forthwith sanction compensation 

pension and gratuity to the Applicant and further to 

release the other financial benefits admissible to the 

Applicant like Provident •fLnd,GIS etc.. 

4.23 That this application has been made bonafide for 

securing the ends of justices 

5 GROUNDS FOR RELIEF WITH LEGAL _fROVIS19Na  

51 For that the Applicant was deprived of his service 
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without foiiowinq the due process of law and in 	clear 

violation of 	the principles of natural iustice 

52 For that the Railway Service (Pension) Rules, 1993 

clearly provides for grant of compensation pension to 

Railway servants situated I i:e the Applicant Inspite 

of being entitled to compensation pension and gratuity 

and the authori t I es hay inq taken a decision to sanction 

the same to him the delay occasioning in the actual 

release of the same has the effect of depriv:ing the 

Applicant from his legitimate dues 

3.3 For that 	from the correspondence between the 

authorities it is clear that a decision has been taken 

for grant of compassionate Pension to the Applicant. 
ir 

The only details that was asked for vide letter dated 

13.4.99 (Annexure-iØ) was as regards the date of birth 

and date of appointent of the Applicant. The Applicant 

has already furnished the same befc:re the authri ties. 

Further the Armexurc-i certificate clearly shows that 

the said dates are very much to the knowledge of the 

Respondents, As such the inordinate delay Occasicning 

in passing ordrs towards grant of the said benfi t to 

• the Applicant has the effect of defeating the very 

purpose for which the provisions were incorporated in 

the said Rules for grant of compensation pension. 

5,4 For that due to the inaction on the part of the 

Respondents in promptly sanctioning the benefits due to 

the AppI icant his status has been reduced to that of a 

beggar. Being a model employer the RespOdnt; ought 

I.  
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not to have dealt with the matter invoking the question 

of life and death of the Applicant in such a causal 

manner 

55 For that the nature of charcje framed against the 

Applicant; and the manner in which the proceedings were 

conducted against him cLearly entitled the Applicant to 

be paid the.cmpensation pension so as to minimise the 

illegalities meted out to him to a certain extents 

56 ror that the impugned action on the part of the 

Respondents has the effect of reducing the Applicant as 

a papuer and any further delay would have the effect of 

depriving the Applicant and his family of their l:ives 

5.7 For that the impugned order is not tenable and 

liable to be set aside and quashed 

For that the ground taken in the impugned order 

for rejecting the prayer for grant of the dues 

available under the Rules is not sustainable LLncJCT' the 

facts of the case and the law holding the field 

The applicant craves leave of the Honb-le 

Tribunal to advance more cjrc:unds both factual as well 

as legal at the time of hearing of the cased 

6 DETAILS OF REMEDIES EXHAUSTED 

The Applicant declres that he has no other 

alternative and efficacious remedy except by way of 

filinq this applic:ation 

(V 
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7.. MATTEB 	NOT PREVIOUSLY_ LLfl ORPENDINGEt.FORE ANY 

OTHER COURT 

The App1c:ant further declares that 	no other ,  

• application 9  writ petition or suit in respect of the 

subjec:t matter of the instant application is filed 

before any other' Court 5  Authority or any other 8ench of 

the Hon b 1 e T r i bun a 1 nor any such .ap p  1 i c at ion, w r i t 

petition or suit is pending before any ofthem.. 

B. RELIEFS_SOUGHT FOR 

tinder the facts and circ:umstances stated above, 

the Appiicant prays that this application be admitted, 

records be called for and notice he issued to the 

Respondents to show cause as to why the reliefs sought 

for in this application should not he granted and upon 

hearing the parties and on perusal of the records, be 

pleased to grant the following reliefs 

8..1 To set aside and quashd the letter dated 2..5..2001 

(Anne>ure-13.) 

8..2 To direct the Respondents to sanction compensation 

pension and gratuity to the Applicant from the date of 

his removal, from service i..e.. from 3..1..78 

E3..3 To direct the Respondents to pay to the Applicant 

the dues receivable by him like under the heads 

Provident Fund ,Group Insurance Scheme etc 

8.4 To direct the Respondents to pay to the Applicant 

any other due/dues receivable by him for the service 

rendered by him.. 
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GaS Cast of the appi ication. 

8.6 Any other T"eI i ef/rel i efe to which the Appi icant i 

entitled to. 

9. I NTE:R I N ORDER PRAYED FOR 

Under the 'fac.ts and c :i rcumstances of the c: ase the 

Appi ic:ant prays for an interim order by way of a 

direction to the Respondents to 'frthwi th pay to the 

Appi icant t he dues recci vable by him for the service 

rendered by him in the department and/or he pleased to 

pass such further order/orders as Your Lordsh ips may 

deem fit and proper. 

a 

The appi lcation is filed thrc:ugh Advocate 

PARTICULARS OF THi..,: I.P .0. 

i) 	I.P.O. No, 

Date 	: 

iii) Psyab 1 e at 	Guwahati.  

LIST OF ENCLOSURES 

As stated in the Index. 

— 
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V E F I F I C A T I 0 N 

I Shri Sonal al Dey, aqeci about 59 years son 

of Late Praful 1 a Kumar Dey, res ident of New Boncjaiqaon 

do 	hereby solemnly aff I i'm and ver:L f' 	that 	the 

statements 	made in 	paraqraphs 	, 

rue to the 

best of my kncDt1i edqe 	those made in paraqraphs 

are true to my information 

derived from records and the rests are my humble 

submssons before the Hon ble Tribunal 

And I s:iqn this ye... ificat:ion on this the 	th day 

of 1........ 

€1?' 
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	 TO 	QiT 1AY011QEflN 
iiVLCL iii1) 

• 	 CortlfIol that Shri Soru-ilcii DOyIaS origInnlly 
rtppointocl as Khalasl on 16.12.62 uMor tho Porrnnont.,ny,  InsPactor l Noj Dorainon urior Divisional tnInoor, 
.Alipurluar Junction. lb wrs trctnstorrocl to T1y.workshop 

•uMor tha thc.t Works Mcinacor,Jro., Bonajon as Khalnsi on 
31.1.66. Ho WflS subsoquontly roovoc1 from lly.sorylco 

- 	.zIth ofioct from 3.1.78. 	• 	 • 

inco his appjntriont on 16.12.62 in tho flailwny 1  
Shri hay has boon rosining In tha No.j iJonLitfaonDongn1gaon 
rtroa a1ont with his -  family mombors. 

0 
%1 

pJ\J\pJ 	
L9 

Asstt.Works Manager 
• N.J?.iUy. ,Nw Dongaigcicrn 

workshop. 

Asstt. Works Manaet 

N. F I&ly, New 11011 9i2 0L 

t 
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CEN'1RA L  

!.LJ  

Sri . . 
. 

thia.on of Ird:i.t & Ois. 	.. 

PflE S 7 N i 

-ION'BLE, JUSTICE SiRI DØPATHA'/j} CP.JL.'-ti.• 
HON3LIE St.[R1, S..PAij,J 

For 'the .Applicnt 

Az1voca s 

'Fri the, Ie ondont : ,' 	KShar, Uy /dvoct 

2—l-37; 	 Heard 	shattachy' ee, 'the • ..- 

1earnd counsel •for the epplican 
rhi$ pplicitin is dirz. cted gin' 

the order of rcaovai a± r ho:i,dinc. n enquiry 
by the Copetert authox :ty on 27-.7..77,, m 
apcantlso prrci r pnual und 	h 
rules governing the c s c•,, The 3ppJJ i:e ut Lc;r ii 
d i s m j s s'  h' 	p1n Oth Dec'1b,1977 ) 114: ,  

• 	, 	, petit loner a1afjl  ed rt'r. 	): E 
• .:::, • •.. .' the Genera1.i3ger h't it has not .hen 

cc our not,co under icill oF  
rcproLa toiis ha 	 pteJ 
represc.ttat'ion do not 1I C. • irid 
tlr .: :thjs .. aPPlication hac beer, in the Tri,bLJ, 
after 'an:jnordjrate.deI.dy 4  In view o thiz 
factual situation )  'ie do not find it just :nd 

	

'to cnto 	in 'th 	ap2i i.ejen 
• 	accordinoly the Si1flC i•s 
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No. 9  P– 2067 	 - 
Dd 	

NEW DELH. -- ii4 

Drr Sir / MhMç 

to 	 rJcr thL rc.Lipt Of your 
-- cj 	 -91 wh i ch 	 for rdcci to th 	c:/ry tL:h 

f mdi . tit n Lry ofRAILWAYS 

C Dopartfflnt Of 	NNN Net 	
C WN4SØ 	

Mud 

Ni D]hj 	or apprup it€ 	LtJ,n 

Any fur thr L:c?wniu,)i cti on on the subj €ct 	p 'cr b 

tfl (ii rt 	quut: tnc 	 rFrcnc 	i.tmber 

f i. t t t fu 1 1 y 

for 	
:innL 

- 
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SIPFI SONPLJL. DE:Y 
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Office of the pr - 

Genern.l Mrrirgr(P) 
4nl1grton,Gtzwn1utti.1 1. 

Dt. 

To 

ub'- Z!bri tHnrt1ctl Dey 1  ex.WN t4thin1rt under 
- his prnyer for grrtntf 

compnnssi.onrtto pension. 

Th nbove nned Chri Conalal Dey, ez.B14 i4rtchiniet 
who was wn'king under Dy*CME/hBQU rtna was retoved frm 
servtce w.o.f. 27.747 hn1e now ftppUed for companaaionite 
pension vido his rtpplicntion of April'98. 

In view of this, you are requested to furnith 
detftfled history of the CMS to ennble to rtrrtve rt 
ft I*cision in this respect6 

for (2 eM A4 L. 

eJ9  

kP  
9(vV 
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ii o, F/M/57/1-Pt.XI 

To 

iho Gcnorcj. Mnrtcier (1D),  
l(. .i1,cy/(t1iCoon 

1CO314O 

• 	 71y. Chici' 	rlj1nocr 
irs DorCzLLo.fl\ 

mn 

$ub.- Caiosiontc ponzion in favour o f  
Shri xelcL DQxtehiriict 
.UnQorDy.C1iE/fX0h 

Uof- 'Lour L/iIo.1mflF1L/) 	c/dU-J. 

• 

In ro3p)'o to your letter qUDtOl the follOifl 
infornat -lons hnvo boon rac10 for Larthor c1ispai ol' the: 
r.zo of 3hri Lfla1cJ. Doy,t.BM raorhinist .  

Tho, party con000( rcoVc( froi 1y. orv ico 

.- 	 . 	 • 

The cxoct (1.Qto of upornnuatton io 3112.9 
oxc1U61n 	y0ars0 .. 

Though ho hCu3 boon roova(l fror. i1y curviec ho 
n o t /O t [YDttU1 j  )flf a(Fit uib10 	.no :L'y bwioL it. 1: 

In thij reference the cor of the G ~ll 	 - 

r/30i/Kjsc(G)Pt.'it<1 2733 ray bu takxri in t 
conoi(c'rct1on uhich..iaas cortvoyod to bhri 	 Sy 

(Copy ortc1oo(l) 	 . 

orUnt ro-ir tctcnt of Thri 	cz.1 Loj. r)oblo. 
]1 izc 1t. 10.12.91 of Sri 11.1oy, the thon 	 3 

it ~ r,bo tcken into c 	lortoR(c01y onc1oct1) 
tVAtterpt for tcco oattho cao Lile of Sri :t;1i. 

>kl Dey was also iw6o.3 but the cio i noi boii n 	bt 
1 yoar ol(l unI the s=a cOu.icl )O9 lee ct.. 

UrL(cjr tho 	ovo ciccut3tarLeo you arc raqUote 	to ocil tl your 
(UiCILCO for 	$$ nt.icnbio 	iccn t f i.hc cao 

lil .  oari'j actioi is rqutcL 

* 	 Icr 	j 	(c 
/ 

c-. 	•'• 
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The GrtQral Mtrtc?r(P) 	 I  
11 .F flly/ 	1ir3). 	I 

6ub— 	iriat I:pjnTh fvur cf 
Shri Sonalrd 	,EX03ZMM' 1 3Chiflt.St 	 I  

uru1 r D(CMfNBQ0 

rer;Yur L/ o, 	0FT/iscttM) 
Cfl(1 

 
this,offtco 1cttr  Of 

OV.t 
I. 	 I 

4 

'P1ds rGfer to this Iic 	tter of vn 	2B 0 3C 

in arr -:qc to erU1 yxr iuinee for 	iibl' stt1imrtt 
ol' th 	f Shr3. Sfl1tiJ-9Tx0LTM/M&Li.fl1 t fr 

I C pn s sio. na to Ponsi:r 	 : 

: 	In this 	r1n.cctiDfl all r1vt pnper 	iihi.tt1 b:r 
•'Shri Srir1ri1 ty r1  A c,p .i:'f this 14 offic i4tt4' L1 
latel 2B ar ilse 	 ia1fl fQ'r your 2 irthar, 

necos snry 1is1n scl  P10cse 	
1 
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{. 	 N..iAILWAY 	 Officef the / 	
Genarn.]. Mnzinger(P) 
Malignon,uwn1itti'11. 

• 1 	

Dt.13.04.99. 

TO 
IfX.CMEJNBQ 

subs— Compassionate t3.1ownnce in favour of 
ebri 8onalnlDey, Ex.I4/t4ac4ijnjat 

• under Dy.04/NBQ6. 

Ref s— Your letter NoeE/t4/257/1/pt,y.j dated 
I 	 1.2.99. 

Please arrnnge to send the DAR enzc of 113,hri SonnInI Dey, B204rtchinist under Dy.4E/NQ who wa removed from 
service w.e.. 2767.77 as tithout the DM cnae Lthe onse of 
90MPnSSi 0nfttd nhlownace in favour of $hri$on&.n]. Dey cnn 
not be proces3ed. BthriDey met C20 a few dnys back but could 
not show the originnl documentap3rticu1n,riyNp (notice oi 
imposition of pnnelty) nad thea for want ox' the snoe the 
case of compal9sionni te allowance in favour f 111.hri Dey could not be PrOCC886d. 	 ' 

It ia, therefore, 'requested to kindly send the 
original DAU case as also. to certify his d ite of birth s  date 
of appointmt etco so that, necessary rtctirrn cnn be tnken: 
to decide the issue. 

An enrly action is requested. 

for  
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\Ve 	.:c)ilhi(ler 	,.,, .... 

	

C.,',)JttIv 	ie iI)iileu11y i 	; IIcj(I(i.j hir I tiriiier 

	

at 	I)Y k 11(1 (01 iii (lie depdrin Ciii (I.) vliich IFT 	h belongs) in coiiscqucncc of. 	. (here s(ate disease 
or, cause). His incapacity does not &Ipocar to iiie'Ius 

rto have been caused by irrcgulaj• or intemperate 
T 

Note : If the incapacity is (lie result of irregular or 
inemperite habis, the following will be 

pJ 	.1 	
substituted for the lust s:utenee 

• ( 	flyIour opillion  his inca)aci(y is 	directly has 
bceii due to accelerated or agravatcd by irregular 

	

jiiltInp( 	habits, ?. 

(lie incapacity does not. appear to be complete 

•ud permanent, the certificate should be nlodifjc(l 
accordingly and the following additIon slwukl be Ra 

rr 

I,.I 	...... 	. 	. • 	-' 	r 	, 	r' I. V I' (I 	lUll Vt 	liii l 	j(J ft. 	()I 	IC 
(II IIIC e\piry (If •ueJi leave hitit i. ime is 	oii 	leave 
at I lie time Of reccipi of the medical certi (icate, he 
shall be retired fruiii service on the cxpiiy of such 
heave or etcnsion of leave it any granted to him ; undcr 
rule 522 of the said coUc. • 

COICtI.IIO11 I'i 	1) If a railway ser 
viii t is selected for discharge owing to the iibolltioii 
of his PC1iliUiicni l)ost, lie 

ed to another post the conditions of which are deQm-
ed by the a a (lion ty competent to discharge him, to 

be at least equal to those of his own have tht0 option-. ,. 

• (a) of ,  taLing 

1 aee1iUtled. for the service lid had 
rendered, or 	 - 

( b) of accepting another uppoiiltn1cit. on such 
pay as may be offered and continuing to 
count his previous service for ncninn 

• 

ri 

uui 	c 	are 	ot 	the 	opinion 	that.........A13 	is 	fit 
for further service of a less laboriou5 

.2)(a) Notice of at least three months 	shall 	be 

' 
character than 

tliat which he has 
given to a railway servant in pernianiit CIflploymen 

been doing 	or may, after resting befe his sevjecs 	are diSCnsed with on 	the uboli- months 	be 	fit fur fu'rther 	seivie 	of ia less Jaboriotis ciuIac(er than 
tj 	of his 	perinuneni 	post. 

rrr 

.... 

that wjjic'ji he has been 
Where notice of at least three mouths is not 

• 	

., 
given to the 	railway 	servunt and hc ims not bch 

I 
60, Iteasoii5 for medical 	opiiiioii 	of iflcaplIci(y 	or Provided with other eniploymezit on the (lute on which 

under 	tutiucjit of nge._ 	the 	medical 	uuthQrity his services arc dispensccl with, the authoi ity conipc. 
onsiders 	a 	railway servant 	incupacitatctl for further tent to dispense with 	his services, may sanction the 
crvice by general debility while still under thc age of 

Odly

1 	

-cight years, it shall give detailed reasons for 	its 

Payment of Li Stint 	DOE exceeding (lie pay and allow- 
unces for the 	period by 	which the notice actually :opinion. 	If the 	medical authority 	consIdes him 	to 
given 	to 	him falls short of three months, 

I  
? 

above fifty-eight years of 	age, 	it shah 	state 	its 
eaSthiS for believing the 

No Compensution Pension shall be payable for 
age to be undcrsttc f the period in respect of which 	he icecived 	pay and ,tprovidect 	

that in dotibtful cases, a Second mcdi- Lai 
aiiowtiiices 	in 	lieu 	of 	notice, 

opinion shall be obtained, () 	In case a railway servant is granted pay and 
• 61. 	Rcquircnicii 	of dealls In 	the 	ccrtilica(e._A 

allowances for (he period b 	which the notice given 
, 

11 
certificate that ineicncy is due to old 	age or 

to him 	falls short of three months an 	he is re-emp- 
: natural 	decay 	from 	advancimir years 	shall not be 

JCJ)'Cd 	before the cpiry of the period for which he 
dcc,ned 	to 	be sufficient for rctiriii 	a railway 	scvajit 

has reCcjVCcl pay amid ullowanee 	lie shall refund 	lio 
• 	•1' ln invalid 	gratuity 	or, pension, 1.. pay and allowances so received for the period follow- 

1.. 
ing his rc-cmployin1t ........... 

Aj 

	

ac or IIlvalklauioJJ._.A railway servant, who 	(4) if a railway servant who is eniElcd to a coni- 	• . 

	

.dcclared by the medical authority referred to in 	l)Cflsution 	l,Cilsion 	aCcepts 	instead 	notIicr 

	

wic 55 to be completely and ermancnuy incapaci. 	a!) 1)olI1 ti11 cit under the railways and Subsequently be- • ;taicd for further service shall, 	he is on duty, be 	comes again entitled to receive a pension of any (CUrcd from serviec from 	the (late of rcljcf of uk 	class, (lie amount of such h)Cnsiou shall not be 	k 

	

\dulics which shall be arranged without delay on ic- 	ies tliii what lie cauld have claimed if he had not . 	ceit of a report from the medical authority or if, lie 	ncccp(cd the appointment. 	 • 

• 	 . 

• 	• ... 
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CotuptiLurY re(ifCfllC( 	I)i lISi.() A 	ruil 	( 
	uwI •t•dcLI \fldL' 	;i1.Iitl( 

t 	,.Ity b 	
OIflpllOt1Y tCt1d fi•oin SCIVICC 	flS U 	( ) 	

the Ct 	fflhl 	)G, 1C' 	
(2) , huU 

. 	,. 	pnnlLy 	Y be 2itiitd, by the uhOfitY COlUpelelti 	iiOl bC iS 1ttfl th1C 	bundled SeVCUY Bye rUpCCS 

I 	
Iiiipoc such pelu%ttY peliI)I1 01 )IUI , Of bOUl 	i)• iciThCm. 

, 	ttt U tt'1 Uut k3 	I i-th i•ds tnd io1 flU) ie thun 	r 	• 

- 	fut COItpCflS1 	j)CUSIOI1 Ol• gi•ttuRy,' UI bOth • itd- 	
• CInVS()%tU %I4,'uIIce.--( ) A n 1wiy set.- 

' 	. 	nissb1e to hitt oi tbC d11C o[ his coinpulsqcy tetire- 	' \'
ttltt \I'L IS dtIW;;Cd (11.  rCIl%()VC(t iV()fl 5C1VICC u1t1I 

Ii  t1 &!1ICIIL 1 (1 it•• • . 	. 	 . 	

foi[et1 Ins pCtI:tO1 	und 	guUt!ty
. 
 : 	• 	, it 

%1W Y 1 1 	 , 	 i: • Viu\'kled Uiat 1  tIc authority competent ó •  dismiss 

	

•4(2) WheneVC, ifl the csc 4 ,  ' raitwuy SCEVtj1I th 	' • 	
ret11\'C liiflh 1OIU SCEVICC llY 	"duse.  

I 	rcSidCflt passes a order (wltettier oigitUl, 
up11h(e 	

. is (tCsCIViig of specut considro1, sc- 

I 	• 	tn ,thc.excrCiSC O pOW('t of tViC\V) awatditg a 	
tol t coitpaSSiOfll 	i11OWflflCC flOt exceed- 

	

1pensioril.thnn ttc Lull compen.sUOfl pensiotL td 	
tWUltdS o • pcllsiOU 	atu1ty or . 

	

pissibtc 1  under ihse rit1es the, Uiion . ub1iC Serviec 	 'Y' , uidhi WQUk 
have bcc.i udnissib10 to 

	

be c0iuitcd before se1i order i 	 I 	1tiit i liet 1Id retired 	 pen- 

I 	• 	. 	
•'• 	. 	. 	 • 	

_ SLUi•. 	•:{1 	• 	
:.: 	t.r;I),I: 	: 

ir1 	. 	 • 	f 	•,, 	•• 	, 	 ' 	. 	. 	. 	 • 	• 

iv 	. 	 . 	

( 2 ) A cotu ptsstoii*it nllow1mCC MflCtiUR':d undcr 

•II,,i 	

Ettflflt1On.—Ttt t1 	sub.rulC 1 	the 	C1)FCSS()t1 	Ihe pi()V0 to 	5tIbftiC ( .1 ) 	slutit 	lie 1eS8 (tItt ) 

. 	
1ttULt. 	• . 	

thice huidtCd 	veitty live 	tt)CCS : 	ii9ti 

It 

. 	••I' 	 • 	•. 	 . 	 . 	 . 
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Avtexutte I 
i. F 	ftAILW 

.r 	 04 cooi4.1 
ChicC Wrks !nnor5 

N. EM/257/1 Pt.xI Dr;teds 02.0592001. 

/Shri Sunnlnl DCZ Ex 3TM I14r4 st 
rtly. Qr. !o. N72"/O B. I'Ort1*west co1ony,  
P.O. NOV Bonpinirnon,D1at. IJonrr4rn, 
si1. 

'ub- Con 	ion:t jL1once,'Pu slori. 
iOi$u. Your tppor1 l0to 2392.01. 

In refe!enee to your oppool tInted 	2o1 for 
rit or cotnstonnt,o 	 it is stit1 tlmt your 

oppon]. &on " with CAT/(lV s verdict dtc d 	Q.], wos put up to t ho eoinpetont •ut ho rity (C1Jt/rDQ) £0 r con sIde rt ion who ho s 
P0550.1 the £ollowtnr' orders. 

Ills rc nv1 w s done In the ye r r 1977. 

'P' cc Ind service rocors mro to be kept for 
LIVe yors only. 

CAT hnvc ti!elnselVos L1ISfl1LISCL1 nfl npp1lctthn Vdo 
their order kloteil 02.01.1c87. 

It ws cloflr thrt he ho reid two pnscs OS SOOn 
In the notico OL inipositlun OC penoI of reovo1. 
£ roi so rvl cc. 

In vlow of such r net which hn pjt the ndiainl strotlon 
without any ;j4lon but to remove hrI Boy. 

'P1nwo flVO 01 thOE3ptfl1Qfl th,,,it, Ills C%0 does no.t 

J dosrro cocess1ooto penzion bo0usc oL t he £o11ownrr reons. 

.i) Ho ha done n rrnvo misconduct by so11ln' to" 
Pnsivs in th yor 1977o 

erooro, lrr view Of ll these dot oils rOv1w0d by 

L 
iie, The CIF 	htI' s order Utod 7.2.Oj i;J t1isped os Loilows. 

'(AT wintod iL1nin1trOtjon to consldoD id dispose 
of the ropreontntion oxpcdltiously prorernI1y within two X)flthS 
fron the 10to of receipt of the erier. 

• 	 We recoiveti tto'ort1or of CAT on 23.2.01 op 30.4.01 
we dispose this ordor iitntlnr t.hrt. wO Cfl rVJt. rlvc eor)ns's12nnte 

\ ponson to Irl SonnInI toy hctø of tie s,rious ond cr1  
noture 01,  111S ttisconduct in the yor 1177. We 11so ouelosin 
C0T)1CS Of tbc CaSO rOlnVnflte °  

This Is for your information thot this disposes your 
roprescntnt.ion dite 23.2.01 ns well ns CAT/!Ys Order dtcd 7002.01j 
In 04 No. 47/00 1. •  i. 4t 	p /JQ./4  

?.414 T/1? 	 (u. n, AI'O/W/NBQ) 
Copy to - i) CPO/ A4L 0 	 Con C 4/ içs 

2) Low Of1'lccr/ILGor Iniormotlon & nCccSsry actIon p1. 

A 	 3) pO/LC/1LC - ion Inforrintion In ro.L'. to his D.O. N, E/ 
170/LCl CC11/JtPI\T/2001dt. 2/5-3-01. 

Alp
for Chief i.brkS Innr'cr/NJ)Q3. 
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IN THE ClT1I4INIIMTIVE TRIMMAL,  GUWAHM, 
 BUCI: 

-- 

------' GUWAa&TI. 	
- 

IN TEE H&TBR o: 	 P 1 

N200,  

Sri Sc23 WY 	 £pp11Cflt' 

Union of Lni. 

2. Ouerei Mcnager 

N: rgilway l  )a11gc*i. 

3 Tl 'Gonet1 )ex(PercmC1), 

N. P. ftiwayi -  Ijacii 

T10 Døputy Clef moobMical 

geer NP.r0ilwNtl c  

New 1% Mse4ri. 

5 ., The Woitc bmager, 

B.thcy Wok Ma0py N .F. 

)Iew joM6jelac6t  

Ro$pOdOflt&. 

MID 

in TEE MATTERF 

W3ittak Sttttt for and on bebAlf Of 

the repdetC. 

The amwea-ing respondetU LIOGI roøpoettullI beg to 

ohewOth as undo z' 

I 	Tlt, the cCWO1fl8 repondentC iwo go through the 

OO7 of the  pLicati0fl tiled by the app1oZnt cud hie cbr 

stood the eontents thereOf: 	
Cntd. . 



ar 

11 

g .  

: 	2  

Tb t1 savo end eept those statwont/avozueiitz 

in the app3ic4tica which are bozne on rocovds or are scii1-

oaUy admitted hereMdoe, all other av nts/allegations in 

it to the contrOxri are diod 	herewith and the appltcarxt 

is pit to strictest proof of all such avenacits. 

3' 	That, for the sake of brevi1, the z'espondcts have 

been advised to confine tixir r€plios only on those avèznents/ 

&Ueaticns of the tpplict in the applictici which are 

relEIvsflt end are Etaterial for a proper decision in the cc 

d all other allegations to the coztrcry are denied herewith, 

Ondq  the aeticulous denial of each end every allegations have 

been SVOiCIOCI without alnitt3.ng the eorz'eclriess of any such 

aegations/avcxientz . 

That, tea a suffers on ground of 

(a) went of a valid cause of actici. 

tb 	presEntation Snd tis4utorp3,etaticn of 

ivies and bws. 

That, the application is vexatiaw One and is bit 

under the provisiOns of Lnditn !4nitation Act and Section 21(b) 

of the Gentmi 4doJnigtretive Tribunal Act198. 

6c 	That, thofactoftecase, Inbzef is as Mders 

The appltccnt was initlally appointed as Ia*laei in 
the Office of the .PeianEnt *y Xnspoctor, Now Bong  igacn under 

Divisional lbgineeilf &Upurdax' Junction (i.e.: 1bgineerins 

D.partont) and he waZ transferred to Raj3way WOrk Shop under 

the thon W*s Nxiew, Now 3ceigaon as 13*lsi on 31.126 

'With bottc.l s3joritr in the Mechenioal Dopartaunt of the 

1i23tay. 

Contd.....s3 
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not 

w ntI- 

bilehewcwoitingaS BT)U4cc1iatatN'BOngi 

gacn Work 3bop of the N. P. Rai]1tty, be was ag1ed In a 

ease regardi!ig selUng ofa, Rilwa7 P$a and an thiC charge 

bo.w$ raved from the 1th'ay Service an 	7.1 	iLo 

The ap1icent preferred appoale/rpresentatiome ageinst his 

recol from service but his appeals were reected. I)COflt 

reveals that pi't0r to this OANOi; 486/2001 Ae applicant also 

filed two ccS before tho Kôn'ble Tr&bunal (0 .A. No. 9 of 1987 

and 04. No. 47 of 2001). 

The ID4,4 NO.. 9/I87 was diSposed of by the Roz!blo 

Tribunal (dicrniLScd) cn  the pcjit of 11itaUcn by order 

datea 2f87 with abs orvatiC*u, relevant poi1icrS of which; 

$ 
	 OZ 

't it bs.3 not been brought to our notice idcr 

hat provisioms of 3= such rc,resentatiCiS have 

been tiled. 

1peated representation do not save 3initaticu. 

We tlna that the appUcation has been ill the 

TzibunSl after an ii..ordinato de3ay. 

In view of this factual situation, we dnot 

find it Just end proper to entertain this application 

Mrid sccor1i2 181  the 3Z!C is (liSEliSt3Od.Y' 

Through the O.. •  NO . ? of 2001, the appliot while 

mailing the or-icr of i0val from service, confined his case 

prayg. for the grant Of oompaSSiZ3ate alicwanco as ab.ssible 

under Rile 65 of the Railway Service ?nsion Rules 1993 for 

the previous Q .. 	of i 	was disnis sod on point of 

itat3.fl (CnctOt on merit of the BAR case etc.) ti 

Contd.... • . 1'f 
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( 

Cti 	 u 147() 

U.S • 

Iion'ble TrIbMal V4C O1'C1Q3? &tOI 7,01 disposed of the O.A. 

74 1-10.7 of 2001 with 1imctixi3 to the FAilway £atxtio, 

the r&4nt porti2is of which, nter-alia, arb as under p 4L 
t 2 

"The applicnat has now COntInGd his GWC for 

gnt.ng of ewpassionate a 1awe.: The applicant 

has already subtaitted the representation bofore the. 

authority for grrntbg hir ccpaaicnate allince 

which was abis8ib]) to bb.: The last represonta 

tion was submitted by the applicant on Aprjl, 1998s 

The ratter is yet to be decided by the authftitY* 

• • • . • • , • • • • • e • • a •. • • • a • a 

• . 	a •* a. a S • • S I • • S • • * • • • • • 

I an of oion that ends of Justice will be net if 

a, directIon is given upon the responcients to consilor 
je 

	

	

and dispose of the representation expoditiCi1y, 

preferab1y withb two rionths frcu the date of receipt 

of this order by a roan onoci order as per law. 

The applicant may aLSO file fresh resentation 

to the aut1ori1 pzcybg for ocapassionate pension 

• ! •. •. • • • a • a • • * • • • a 	a . a a a 

After receipt of the order of the ilon'ble Tribiztal; 

the easi was dispon ad of by the 8ilvay A 	istration by  order 

dated 2001.12a copy of which has boef annexed by the appli-

cant as Amexure'. 13 to the application • The nab grands for 

re3ectti by the Chief Works nagor N Bongaigacn toc1 

22OC1 are as u'doz': 

(1 

 

• • S $ S a • • • S S 4 S ó 4 • I • 4 S I I 

His reno7u3 was done in the year Ifl7. 

Case and Sorrico recordI are to be kept for 

e years only . 

Contd... .1• 
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(3) Ro&bio C.tra1 Acbainitrative Tribunal thzuelvos 

iti313ed Cu applicatiOn vido their order dated 

2 1 .çl98?. 

Qitws c3r thatheho1droPas3eBa5 seen 

1,q, the Notiec Of LipO3itiO!k Of ponalty of rmoval 

fxxi a eriee,; 

in viow of such an act which hcs put the Wbinis-. 

tztiim without any opti'zi but to rnOve Shri Doy. 

£i, we are Of Opinioei that bis CaGe dOes not 

doserve opassiiate pension because of f011othg 

reasons : 

(3) He ban done a gzavo misoonduat by .soUlng two 
Passes bq the year, 977. 

. . . • S S • •: • 4 5 4 S * S * S S 5 .• 

Thus the applioent has already been replied 3t.tng 

the reaG3 for rejection of his rpretation. 

It is to nention herej, that in the copy of the N.I.P. 

dated Z' .?.1.977 issued against the, applicant it was 	*iàct 

that he sold Class Two Paas:::No. E'4f14O dated 20.2.19 

ex'NBQ to AZ :gaz 3  taaur of 	Lakhen Jadav, Station Porter 

'to sii Ndalal mjbbor, Station Porter for . W. only ihioh 

ws" detected by the I ihay Tickot Colbetor on 2..21975 and 

the said pass was recoveredfrm the possession of another staff 

• i 	Shri In Pasi, V&lven who Was WOrking under lOW WN ;'F* 

i1wäy/Nw Bongaigeon and t,heretore it was held that hO viOla 

ted the prøTisicIuz of Sub-Rule I of Rule 3(1) of Raib4ay Services 

(Conduct) Rules, 1966 and for this reason Iiowas c'zipulsoZ'ily 

rovcd £zzi s erice. 

3 	1Q 
Contd... • .4 
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There is also J3enttotl that he filed 3.'opresentaticrz 

atnst such N.X.P.. 

Tmt, with regard to aveiients/tW2gatj3 at paragraph 

41 	of the application, notlthig are aciitted except 

tlionE which are borne on recorti or have been mtttod in the 
foregoing paragraph NO. 6 of this Written Statenent or here-

1n.'attor. Though he ight have aailod the ordor of rzoval 

in bin earlier 	NO 9/873 the  said O.A. No. 9/87 was dis- 
misted 	the gro & of litattm Iñ4 it ftppOCZ'S that he 
did not tile any appeal before Nigber Courts • Wbile einiiig 

he attrilten that to be tbio to his pröcariouri financial 

cosidoratjon and poverty. 

Excopt the above copy of N.I.P. as referred to aavo, 

no other papers rogardng holding oE b -& AR Enquiry or prayer 

f9t oonpaasicziate  alloiezoe and proceising such case at diffo-

ient of the N. uaiy AdnJAUtration an alleged by 

Ebri Doy are vaijabloon record to vexLfy the cOrrcjjess of 

his avei 

It is subitted that for his present status and deplo.' 

rabi,o condition, he in to b1aaio b.1a3e].f.. It is also to *xtg 

state herein that bin application for grit of conpasaicrnate 

pension was alrealy disposed of by the i2iay Adiinistration 

under letter No.. WW27/1/Pt :,ZI thtod 2s42001by wbieh he 

was already iitnated that bin request for gnt of conpassionato 

.a13..eq/pensicn wan not considered because of serious and  

grave nature of his zisconduct in selling Milway Passes in 1977 

A copy of the said order dtOd 2.2001 

*

has A1z'347 been annexed 
as nernro- 13 to the presen O t .A. No .86/200. 

Czitd... .4 
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£g regards biS aUogation that no d1zicital 

ws bold Md. the ordor of roval Was iflpQsed upon 

the t affording hizi Sny cpotunity of hearing, nothing 

be su1zittod at this stage after all those long period as 

records could be located in office regarding these at this 

and nothg could be gathrod from the Order Sheet of 

the 1on1blo Tribmial datod4.1:.87 in D. No.9 of 187.: 

*this O.A. i1O.. •  9/87 Was 
disMiSSOdOn 

the ground of 

liuitation ci4 0 

It is bevcr, to state herein that the copy of the 

N4 1 P, (i.e. Notice of inpositicti of pcQalt3r of ronorai/ 

d1tmnizsal frci Serrico and Conpulsory ronova].? dated 20.4002 

as annozod, by tba applicmt as Annoxure-3 to the application 

shos .tIt he was cctipulsori1y iiaaovod as per Itilway Rules 

vide 30 of  RmilwaY  Soivices Crrbict Rules, 1966.: In the 

said N.IP* it was clearly stated inter.alia as undr by the 

Works' )ne.or, N .1? •Bmilway, Btgaon z 

Aftor caraul conibration of your elcnation 

èteci 54.76 to the 6hargo Sheet No. 420 dated 

294.1976 issued by W.bNBQ and your application 

dated nil to the notioI of imposition of the proposed 

palty No. W'faO dated 94.77 has bold the following 

charges ivc bean proved against you : 

Tbat Shri Sonalal boy alias Shezikar while 

fmictidaingas B.T..M koebnièt in the M.cbiro 

Shop at NBQs, N.i?. iilway ring 1975  failed 

to uaint3ifl ahoobite integrity in as much as 

he sold Class Two Pass No.B140 dtd. 20.2.75 

Ex.. N14. to Magari in favour of Sri Ravi Lak1n 

Jadav, Station Porbor to Shri NEtidial 1jbhor, 

Contd .. 
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6ttion Porter at 	1/- w1idh vas detectc1 

on 21342475 by Sbri Saul Dutta Roy, T.C. 

(Ticket Collectot) wbile on cty and r6c6vered 

from the possessim.,i of Shri FAn Pa3i, Y3lvzian 

undar IOW/iG/N4?.PJ.y/NB and be thereby violated 

the pr*iaions of Sub!.flt]a ( of Rule 3(1) , 

Rujlvay Seruices (conbct) RQlGs 1%6 .' 

!QU are hereby interned that in accordance with. 

the Order3 paseci by W.MfNBQ,à, you are hereby conpul 

sorily raoved fz'cn aOri/.e.f. .. • • 19770 

Date Z'.7i77 	 8V, 
Works Iknagez' 

N.F.Ruilway,.. Bcigaigaqi.' 

Tbiz, it appears to be a case of Cccpulso17 retiruent 

LI 	
QOZ 

That, with regard to atonts/aUegations nadc at 

paragraph 44 of the application it is to suziit that the appli, 

cant has been Occupying the Rai]iay Qrs. Noj ZIWB  at NorLb West 

C01my at Now Bongaigaon with his fcàiiy even at tr lzU roal 

from service and records do not show that be even conp1inod 

ronoval fron service for his P 4? • or any outstanding 

dues . Ither, arroar danage rcnt etc • are to be recovered fr(n 

1a for occupation of the 1iay acconodation. 

9 	That, with regard to amments at paragraph k.7 of the 

applicatimi it is to state that nothing are accepted as correct 

eept those which are borne on records . Pron ennoxuro4 of the 

app1icticn it appears that be n.10 rpresentaticn to the Uon:'ble 

President of India alsool But the decision of the Ruilway Mi'is" 

tition to his pzyers were already oon:ninioLted to biza vido 
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letter uo. F/W250 Pt.XI dated 2..2001 rejecting his 

prayers for grent of ói$szionate pension on tis alleged 

gro!zd of his serious misconduct in selling Raibay iass to 
-i gp * 	JSc 	 c 

mother  FA~  ~ay staffete.  

10. 	That, with regard to avozTaents at par.girnphs 11.8 

1aid ),9 oi the application it is subnitted that nothing are 

accepted as correct except those which are borne on records 

Tbo copy Of the letter dated 2•8 has been annoxd 

as Anne*tro.? to the application and the letter dated 28.8.98 

bao ' been Cnexod as Amoxure. 8 (Page 20 at page 33 of the  

application.. From thi said anomths it is seen that letter 

dated 264:.98/37 .98 was issucd by the 8eiior Personnel 

tfioe 	tor General H er(P)/Maligai ' fliag for dotcilod 

1%w tory Of theCaso fron DopatjV CHVND4 for arriving at a 

decision rogarcUng prayeaf Of the eplió3zt Shxi Dey for grant 

of Ccapesaicnate Pension and that vide letter dod 	. 

(iexure.8 to the application) which was issued for Dy.CI4) 

(0 & W)/NBQ.s office to the Goeral isnagor(P), If J .IiiCy, 

was made clear jtor-alia that ...... 

a the applicant was rEL1oved fron sorvice on 

and his exact date of suporenuation is 31.02.s98 

excluding 2 years* 

be was not getting any pmsicnary benefit for 

wiich he had been applying frzi tine to tine. 

c) the cao file of Shri Sanalal Day could not be 

located as it is dbOUtA .8 yoarI old etc, 

and that regarding his re"instatEent, the D.0 • letter No. 

fuse. dated 10.241 of Sb.ri II. Roy, the then Dy.CiNBaay 

be taken into conideraticn..A5 regards the conttions about 

the amicable settauent or seeking guidance as contended j 
COtth..',u10 



4 

	

I 
un; 

: 

	 LIV RW,I 

t1oec pragrcphs and in amexures 8j 9 and 10 of the Spp2tca.' 

ticn it is zuizd.tted that such guidncc was sought for from 

the ILoad Quarter Qffi.cc but it does not notz that the autho• 

rities deàided to grant bin Conpnsctory elcçConpensa4 

tory Pension etc. 

Purther, from Mnexuro-10 (letter No.WNFWMIsC/WOø 

ted i3!99 of General Managor(P, N. P. fliMay, Naigaon 

it is well appari.t that without DA1 case filo etco the case 

for the Conpenssicziate allc*ienco IA favour of Sonalal Dey 

could not be processed.. 

It is also sulztttted that the alleged doózients i.e 

nneztnes 8, 9  and 10 to the application are nothing but intori. 

teartentAl 00rn'espondences rogarding certain enquiries etc* 

sad cannot be taken as acblnistrativo decisions. 

As stated in foregoing paragraphs of the Written 

Stateumt"z no other old case records are avsilabW traceable 

üow. The suppZy of cerUtUa dooiwits by the applicant to the 

y/Ainistration owever  helped * et 	the Raiiay 

istration in getting zone particulars regarding his 

natters otc: It is reiterated tht P/case end Service 

are to be kept for five years only and DAR case etc.: 

are not available end the decision of the ii2wr Akiinistra-

ticn roj eating his prayer was alread.y conrnziicated to the  

applicant Blu'i Sla]l, Dey. 

It is quite jncorroct that the correspondences oven 

showed that the Ackiinistration oi&*took decis ion to gront Mm 

the benefit of Chapensatory ,  pension etc. Or that his claim 

was r400ted on tlinsy grornids.. It is also denied that the 

Contd., ...•.;ii 
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flailway authorities were sitting over the raattor for which be 

had to undergo riontal agy in addition to financial enztrCints, 

It.. 	That, with regard to avements at paragrapbz  

I..15 

 

and ,16 of the application it is stated that the 

reipondents acrJit on3,v those stataaemts wbii'.re bozeo on record 

it is to suixtit herein that as per Pension Ru1e 19931 

qonpeesicnato pension may be grcnted to a rvo(I Railway employee 

not exceeding the two third of ponsion gratuity,if the  authority 

deslivs and dew fit for such. But in the instent case the autho-

rities did not oider it to be a fit case for grsnt of such 

p.sicVa].loisnce to the applicat on abovo alleged ground of 

• nicCnduct ato EMcve4 for ready perusal, the relevant extracts 

fron Rules 6I (Cpulsory retirement pemsice) and Rule 6 (Compoo-

asionato aUowr1co) for Railway servants disiissod or removod 

fron service, asprovi4ed in Pion Rula(ji 3 are aulztitted 

herein below: 

h. W Coapulsory Retirement Pensicn:' 
- 	 - 

C1 A Railway Sorvnt ccipuleoriy retired fron service 

an a penajjy may be granted., by the authoty O.,. 

potent to impose such penalty, pension or gratuity, 

or both at a rate not low t1n two third and not 

more than full ectpensation pension or gratuity, 

or both athissible to him an the date of his cou 

pulsOrr retirement.  

4•• • • • • S * • • • • 5• • • • • • • • • a 

a 

Rt1e 65 Conpasicto Allowance : 

(i) A Railway servant who is disiSed or removed frcu 

àorvice shall forfeit his pension and gratuit 

Gontd... .. . 0:12 
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Pz'orided that the authority crapotont to (tUmis 

or rL1avo him frcE sorvice MAY if .tha ee is derring 

of epocial con8ideration, acti.on a caapoionatO 

aUowanoe not OX000CIifl6 two t.d of pon3iCn or gra 

lziity or both which wld have bem abicsiblo to him 

if be had retired on ocrpesicnato poni . 

(2) The Oompusionate aU.wcnCe sancticiod under the 

piiO to 5ub..RU1S3 (1) Dha]P1 not be less then three 

ldred seventy five xipoos per uw..". 

This, the detailed rulo for to 	tofO p1017 

rotirent Ponsicn Snd CztpaSsiOnttto £11 OWenOCS bave been laid 

in Ru2CZ3 63 64. and 6 Of the 	waySxvice8 pwici flubs 

1993. Agaii, in the 1ilways reply letter NO .WV 257/ 1/Pt .XI 

cato 	also to to applicmt Shri Scalsl Dey it was 

also rnde ciccr that his ce for greit ofCcpassicaiate Pensicii 

was 	ectod an touowing groun O: 

a) 

 

His rernoal was dcto in the 

1)) 	Cso and SorVtCo records are to,) kept for 

i;0 years Ciy. 

c) o&bbo Tribunal disiased his previous applicatii 

vide their order døted 2.1 498"itoltic", 
grounds. 

'\ d) HIS cso does not deserve Cccpassinato Peision 
\\ 
\\ 	ieeauso of his selling 	 in the year 1977. 

.. 	 . 

2. 	That, the ave 	ts/aloationL natle at paragraphs 

17, k.iB, 1+i19, 4h201 
+.21 ed 4.22 of the application are 

not adeitted.. It is denied that the charges lcvelled against 

Contd....d13 
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bin and the puiiOnt ipO5Od cm b1L o not ccsurate with 

each other. All avoiturnts vhch are borne on recordz are cn1y, 

abitted.: it j3 	drn±ed that the 0ha3?&O row iitich be was 

rovod is wtcab18 or aar illegality, as aUeged have bocm 

ocrnitted by the respondents 02? that his case is fit one whore 

prims of the Reiiiay (Pension) Ibiles 1993 2bould be 
k. 	. 	 . 

1nvc4or t.t the stand tóin by the authorities in the 

ipi1Od Ordel? iS CtX637 cne or that the re4eei.OYt of his 

prayor is 11egal. otc, It is subnittod that for the suffering 

or any eventu1itieS as $ tttted by bia the applioLnt cannot 

hold the 2?O$pOUdOfltS to be liable for all such dcrelOieflt$ . 

ther be is to kxk blaue hijasoif. 3esidec he failed to purSue 

the netter diligently.: 

That, with regazI to everneits at paragraph is21 

shng the cauaeas to wby be coad  

higher oc:rt3 against the decision of the lio& biG Cctzel 

Adninistxetive Tribma3. n C No: 9/87 it is su1itted 

t1t those are his OM verSions  end 1210 resp 1bents have got 

no Iowiedgo about these and hence these ccot be abitted. 

14* 	That, with regard to avernents at paragraphe 	1, and 

4*2 of the application it is suheittod that it cannot be 

acbittod that the appltcattC1 is bonafide one 

That, with repd to grounds cited cad the relief 

a(2ght for ed the legal, pleas taken at paragraphS 5 and 8 

of the application it is subuitted that in view of what have 

been ctate4(sux1itted In the foregoing pez9apb3 of this 

Written St.atenont, acne of the grOu•Ld$ put forward by the 

pp3icant are .sustc4nable uidor i end rules in vogue 

Contth.. ,jl4. 
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iniet the nature of the case and hence those are eupba 

tica3y denied herewith. No other specific remarks can be 

fjbej In absGnee of records. 

Purthox', none of the relief claiaod by the appli-

cant at paragMph 8 of the application are admissible tder 

rules, law and nert of the case and hence those are liable to 

be roected. The eplicant has not stated the amounts due mdar 

Provident Funds  GrOUI, Insul!Once etc. Those are being looked 

into, if not aIrea.dy. paid. 

That, it is subuitted that all actions taken in 

the case by the respondents are qti.te legal, valid and proper 

been taken after duo application of nind by the conpe-

tent authorities and the present case of the applicant is based 

on wrong-prcnisea and suffers fron ni3representction of rules 

and laws on the subjoct. 

17. 	That,.i vlow of whatever heve been subnitted herein 

above, the case is fit one to be dismissed. 

That, the answering respondents crave leave of the 

Hon'hlO TribaieL to penit thq to file additional Written 

atgerient, if found necessary, for the ond3 of StiOe 
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In N. P. 1i1wcy, do 1r6y ib eni 

of the Written Statenent t  are true 	
V 	

tiiào 

uadeata1grQph3H: c; 	 9 , to  

are ba2ed an 	 thérèd from reeords so ftr 

could berade ctvai1Lb1e wbich I believe to be twe and the 

rest are uy hurjbllI u1zission before the Hon'ble Tribunal. 

/ 

FOR AND ON IMALF OP 
Ufl ION. 	 V 

V 
V 	

GdO? PArse,nc31 (LU 

1 c. F. Rt", / M1Igi 
GU%stJ-fl. 
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